
HDFC ERGO General Insurance Company Limited 

ADD ON CLAUSES - PROPERTY INSURANCE 

MR/SFSP - 31: Account receivable clause 
In consideration of the payment of additional premium, it is hereby agreed and declared that, notwithstanding anything to the contrary in this policy or in any of its conditions, the policy extends to cover the shortage in collection of accounts receivable resulting from insured physical loss or damage including accounts receivable records stored as electronic data or reconstruction cost of such records whichever is lower. 

MR/SFSP - 33: Additional Insured 
It is understood and agreed that any individual, firm, corporation and/or its joint ventures, for whom or with whom The Insured may be operating is hereby named as additional Insured in The Schedule when required by contract, or as required. It is further understood and agreed that in the event there is any violation of the terms and conditions of this insurance by one Insured, it shall not affect the rights of other Insured; including interest of mortgagees and notice of assignment in respect thereof. 

MR/SFSP - 36: Contracting Purchaser's interest 
It is hereby agreed and declared that company will Indemnify the insured If at the time of the Damage the Insured have contracted to sell their interest in any Building insured by this Section and the purchase has not been but shall afterwards be completed, the purchasers on completion of the purchase (if and so far as the property is not otherwise insured against such Damage by them or on their behalf) shall be entitled to benefit under this Section without prejudice to the rights and liabilities of the Insured or the Insurer until completion .. 

MR/SFSP - 37: Cost of Re writing records clause 
It is hereby agreed and declared that company will Indemnify the insured cost, charges and expenses incurred in replacing and/or restoring documents but only for the value of the material and not for their value to the insured which may have been destroyed, lost or mislaid. The documents may be deeds, books, plans agreements, maps, plans, record, certificates and likes but not bonds, currency notes, coupons and other negotiable instruments 

MR/SFSP - 38: De Contamination and cost of clean up 
In consideration of the payment of additional premium, it is hereby agreed and declared that, notwithstanding anything to the contrary in this policy or in any of its conditions, the policy extends to cover the cost of decontamination and/or clean up cost of insured property contaminated including but not limited to presence of pollution or hazardous materials in compliance with the regulatory requirement/s as a result of physical damage to the insured property due to insured perils. This coverage is applicable to only that part of insured property contaminated as a direct result of insured physical damage. Company is not liable for the costs involved in removal of neither contaminated uninsured property nor the contaminant therein, whether or not the contaminant results from an insured event 

MR/SFSP - 40: Em lo ee personal pro ert cover 
In consideration of the payment of additional premium, it is hereby agreed and declared that, notwithstanding anything to the contrary in this policy or in any of its conditions, the policy extends to cover the loss and/or damage of employee's personal property at the insured premises for which insured is responsible provided that the insurer would not be responsible to pay more than what limit per employee per event set by the insured. Loss not payable if the damaged property is specifically insured in some other policy 
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HDFC ERGO General Insurance Company Limited 

MR/SFSP - 41: Expense for loss minimization 

HDFC 
ERGO 
GENERAL INSURANCE 

This Policy includes expenses for loss minimization necessarily incurred by The Insured to 

prevent any aggravation of an Insured Loss following a loss or damage at any lnsured's Premises 

specified in The Schedule, including moving / shifting of property if this contributes to loss 

minimization, subject to a limit per loss as per schedule. 

MR/SFSP - 47: Modification cost/lncom atibility ex enses 

Extension to cover the cost or expenses for modification of (A) damaged or undamaged 

equipments including but not limited to computers and ancillary equipments and/or (8) the cost of 

replacement/restoration and recompilation of computer records to mitigate the incompatibility 

between the replaced equipment and undamaged equipment and/or computer records. Insurer 

will indemnify the cost to achieve compatibility between the above two situation whichever is 

lesser subject to limit as mentioned in schedule 

MR/SFSP - 48· Non-vitiation clause 

If the Insured described in the schedule comprises more than one insured party, each operating 

as a separate and distinct entity then the cover hereunder shall apply in the same manner and to 

the same extent as if individual policies had been issued to each insured party provided that the 

total liability of the insurer to all of the insured parties collectively shall not exceed the sums 

insured and limits of indemnity including any inner limits set by memorandum or endorsements 

stated in the policy. The insurer shall be entitled to avoid liability to or (as may be appropriate) 

claim damages from any of the insured parties in circumstances of fraud, misrepresentation, non­

disclosure or 

MR/SFSP - 53· Shut Down-Start U clause 
In consideration of the payment of additional premium, it is hereby agreed and declared that, 

notwithstanding anything to the contrary in this policy or in any of its conditions, the policy 

extends to cover actual shut down and start up costs for power and other utilities namely water, 

electricity, steam, gas and necessarily as well as fuels and combustibles to re establish the plant 

it was at the time of the damage subject to limit specified. Start up cost due to normal and/or 

emergency shut down not recoverable 
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